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Separate paging is given to this Part in order that it may be filed as a separate compilation. 

MINISTRY OF LAW AND JUSTICE 
(Legislative Department) 

New Delhi. the 14th May, 201.51Vaisakha 24.1937 (Saha) 

The following Act of Parliament received the assent of the President on the 
14th May, 2015, and is hereby published for general information:— 

THE FINANCE ACT, 2015 

No. 20 OF 2015 
[14th May.2015.1 

An Act to give effect to the financial proposals of the Central Government for 
the financial year 20I5-2016.. 

BE it enacted by Parliament in the Sixty-sixth Year of the Republic of India as follows:— 

CHAPTER I 

PRELIMINARY 

1.-(/) This Act may be called the Finance Act, 2015. 	 -Short title and . 
. . 	 commencemeni. 

.(2) Save as otherwise provided in this Act, sections 2 to 81 shall be deemed to have 
come into force on the 1st day of April, 2015. 

CHAPTER II 

RATES OF INCOME-TAX 

2. (/) Subject to the provisions of sub-sections (2) and (3), for the assessment year 
.commencingon the 1st day of April. 2b15, indome-tax shall be charged at the rates specified 

in Part] of the First Schedule and such tax shall be increased by a surcharge, for purposes of 
the Union, calculated in each case in the manner provided therein. 
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प̷হनोतर से संबंिधत पिरिशচट
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A illendment 
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Amendment • 
of section 
104-1. 
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of section 
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the case may lw. where such banking coupon"),  or i he co-operative Noddy. 	• 

or Mc public company has adopted core banking solutions:'': 

in clause 	liw lu winds "paid by a co.operative society tit a turinlirr 
thereof' or", the wools and brackets "piticl by a co-operative soeiriy 	thou ii 
co-operative.  bank) to a member thereof or 10 MICI1 income credited or puid by a 
co-operative society" shall lw substituted: 

after clause tit the following Exp/rinatiori shall be inserted, name 

'Explanation.—For the purposesof this clause. "co-operative bank" shall 
have the same meaning as assigned to it in Part V of the Banking Regulation 
Act, 1949:: • 	 • 	10 of 1941). 

(CO for clause (ix), the following clauses shall be substituted, namely:— 

"(iv) to such income credited by way of interest on the compensation 
amount awarded by the.Motor Accidents Claims Tribunal; 

(ixa) to such income paid by way of interest on the compensation amount 
awarded by the Motor Accidents Claims Tribunal where the amount of such 

. 	income or, as the case may be, the aggregate of the arriounts of such income paid' . 
during the financial year does not exceed fifty thousand rupees;"; 

(e) in Explanation 1 below clause (xi); for the word "excluding", the word . 
"including" shall be subttituted. 	 • 

-In.section 194C of the Income-tax At; in sub-section (6), with effect from the 1st 
day of June, 2015, for the words "on furnishing of", the words "where such contractor owns 
ten or less goods carriages at any time during the previous year and furnishes a declaration 
to that effect along with" shall be substituted. 

• 
In section 1941 of the Income-tax Act, with effect from the 1st day of June, 2015,. 

after the second proviso, the following proviso shall be inserted, namely:— 

'Provided also that no deduction shall be made under this section where the . 
income by way of rent is credited or paid to a business trust, being a real estate 
investment trust, in respect of any real estate asset, referred to in clause (2$ FCA) of 
section 10, owned directly by such business trust". 

46. In section 194L8A of the Income-tax Act, with effect from the 1st day of June, 
2015,— 

-in sub-section (/), after the words, brackets, figures and letters "in Clause 
(23 FC)", the words, brackets. figufes and letters "or clause (23 FCA)" shall be inserted: 

(b) in sub-section (2), for the words "being a-non-resident, not being a company", 
the words and brackets "being a non-resident (not being a company)" shall be 
substituted: 

(c) after iub-iettion (2), the following sub-section shall be inserted, namely:— 

'(..4) Where any distributed income referred to in section ill 15UA. being of 
the nature referred to-in clause (23 FCA) of section 10, is payable by a business 
trust to its unit holder, being a non-resident (not being a company), or a foreign 
companY, the person responsible for making the payment shall at the time of 

credit of such payment to the account of the payee or at the time of payment 
thereof in cash Or by the issue' of a cheque or draft or by any other mode, 

.whichever is earlier, deduct income-tax thereon at the rates in force.". 

MS.:n1011 or 	p: After section 194LP kof the Income-tax Act. the following section shall be inserted W 	
With effect from the 1st day ofJune. 2015, namely:- 1 041.B13. 

hicome in 	 .1•941,1313. Where any income, other than that proportion of income which is of 
re4pect of 	

the same nature as income referred to in clause (23FB 8) of seddon 10. is payable to a VI elle, or 
unit holder in respect of units of an investment fund. specified in clause (a) of the to‘ ,),inirro 

fund 
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